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DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
TAI

KEOVERS) REGULATIONS, 2011, AS AMENDE|
TO THE PUBLIC SHAREHOLDERS OF

SHREE VIJAY INDUSTRIES LIMITED

A public limited company incorporated under the provisions of the Companles Act, 1956

orporate Identification Number: L45202PB1984PLC018009;

Registered Office: 179, Industrial Area-A, Ludhiana-141 003, F’un]ab Indla
Contact Number: + 0161-2

00967,2609616; Email-ID: sviltd1984@gmail.com; Website:

shreevijayg.com

This Detailed Public Statement for the Open Offer is being made for the acquisition of up to 1,93,050 (One Lakh Ninety-Three Thousand and Fifty) Equity Shares, representing 26.00% (Twenty Six Percent) of the Voting Share Capital
of the Target Company, Shree Vijay Industries Limited, at an offer price of Re.1.50/- (One Rupee and Fifty Paise Only) per Offer Share to the Public Shareholders of the Target Company, made by the Acquirers, namely being, Mr. Navjot
Singh Rupra (Acquirer 1) and Mrs. Sakshi Singla (Acquirer 2), pursuant to and in compliance with the provisions of Regulations 3(1) and 4 of the SEBI (SAST) Regulations.

This Detailed Public Statement is being issued by CapitalSquare Advisors Private Limited, the Manager to the Offer, on behalf of the Acquirers in compliance with the provisions of Regulations 3 (1) and 4 read with Regulations 13(4),

14(3), and 15(2) of the SEBI (SAST) Regulations, pursuant to the Public Announcement dated Tuesday, August 02,
provisions of Regulations 3(1) and 4
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(1) and 14 (2) of the SEBI (SAST) Regulations.
DEFINITIONS AND ABEREVIATIONS

2022, which was filed with SEBI

MSEI, and the Target Company at its registered office,
and other applicable Regulations of the SEBI (SAST) Regulations. The Public Announcement was sent to SEBI, BSE, and the Target Company on Tuesday, August 02, 2022,

in compliance with the
in terms of Regulations
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Date: Friday, August 05, 2022
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Mr. Naviot Singh Rupra M. Sakshi Singla
Rcquirer 1 ‘Acquirer 2




